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CENTRiL ACni-NI STRUI VE TRIBUNAL PRINCIPAL BENCH

1) 0 A Np. 35 9/99

Ur TH

2) 0, A.No.1 60 5/ 99

■7"'Neu Delhi: this the / " day of February, 200 0.

MOW'BL E MR. S.R.AOIb E, 'HCE CHaIRIaNCa)
HOM'BLE PIR.KULDIP SINGH, M£1»13ER(0)

Ghasitua Ram,
s/o Ran I shuar Qsss,
•R/o B-8 3, Shaahi Gardan,

/^plicant,

(By' Advocate: sh ri Ani's Suhrauardy).

l/ersus

1. Union c f In di a,
th ro ug h i t'S

Gsnaral
Nor thorn Railu/ay,
Baro da Ho use,
Nnu rfelhi,

2. In Q D^uty ODntrollarof Stores,
Northern R^iluay,
Oagadhri tOrkdiop,
3 ag adh ,
Hary ana.

"^"^9 Assistant Controller cF Stores,
Northern Railway,
3 ag adh ri :Jd rk sho p,
3 ag a dh a ri ,
H ary ana.

The Inquiry Officer/
■Draruty Store Ke^er-II,
C/C Oqruty . lint roll er o f Stores,
3agadhri irk .shop,
BoQadhri. ....Respondents.

(3y AduDc.ate: ri R.L ..rh auan).
0 ROER

HDN'BLE MR. c, Qi qv, f ,

Both these 0 As are disposed of by this
common order.
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2. In Oa No. 359/99 appli cgot impugns thg

charge sheet dated 2 3. 9. 98, and the order dated
/

2»2»99 ̂ pointing the Inquiry Officer /Board of

Inquiry,'

3. In O.A No, 1 605/99 applica(t challenges the

Disciplinary Autho ri ty ' s o rder dated 15,6,99 renoving

applicant from servi ce p ursuant to the inquiry

conducted on the basis of the aforesaid charge sheet

dated 2 3, 9, 90..

4. The aforesaid order dated 15,5,99 itself

states that applicant Can file an app eal against the

safn e uithin 45 days of its receipt under Rule 18 iigilua.y

5Br\/ants( 0 & A ) .Rules, but there is nothing to

establish thgt applicant h gs exhausted his .statutory

ran a dy of filing an appeal. Indeed respondents in

their reply besides taking the pi aa of territorial

jurisdiction hgug stated thgt applicant has

approavched the Tribunal without exhausting the

statutory renedy available to him and filing an

•appeal, andhgnca thi s 0 A ispreriature at this stage.

There is TTerit in the.se .submissions of

ra.snondents and applicant mu.st first exhaust the statutory

renedy available to him, before fpp ro ech ing- th e

Tribunal,

5. Under the cd rcun stan ce,. both Oas are disposed
or =-^3 being pr.ePature, with the direction that if
applicant files an epp aal against the disciplinary

authority's order dated 15,6,99 addressed to the
appellate authority within 8 weeks fpsm today, the
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the appellate authority shall not reject the s^a

only on theg round that the ssma is hit by limitation
under Rule 18 Railway S0r\/ants( Oi a) Rules. No

00 31 S«

7. Let a oopy oT this ordar be placed m each

0 A case recD rd.

( KULDIP SINSH )
!*1 EnBER(3)

7'

(  5.R. ADIBeO '
■JICE CHaI R'l aN( a) .

/ug/

Court Ojflc® ~
Ccuf -1 .luiiuijtrative TribOflA}

■  ' ■ ii.nvii. ,v,.,v Oilbi
Fyridi-oi lUuii-e,
Copdrnicus

Df/bi i j'H.ihi


